
357 Matters 'U'ltder AGRAHA YANA 4, 1903 (SAKA) Rule 377 

. (vi) THuA'l'ENJ:D STRIKE IN THE 
MATIONAL SCHOOL OF DRAMA, 'NEW 
DELHI 

SHRI KAZI JALI ABBASI (Domda-
gaj) : The threa tened strike in the 
National School of Drama, New Delhi, 
from November 26 is a serious matter. 
des rving our consideration. 

This important institution which has 
aIr ady made a soud contribution to 
the country's dramatic life and has 
PFoduced a large number of artists in 
various disciplines including the film 
industry, has been witnessing trouble,;!. 
times recently. The suicide of a 
young student, a few weeks ago, wag a 
vel'Y serious matter. And, we are told 
the causes of the unrest, which culmi-
nated in tJhe t ragic suicide of a young 
arist do need our imm'Cdiate atten-
tion. 

We have to be careful that no de-
cision is taken in a hurry about selec-
ting a worthy head of the institution. 
Many things have to be taken into 
consideration before selecting the new 
Director against the post that is lying 
vacant for some time and that has 
been the cause for much of the unrest, 
If no one from the products of the 
School is found capable, some out-
standing theatre personality from out.-
side should be invited to head the in-
stitution. 

A n w committee to go into the 
School' present problems may as well 
be asked to probe and submit n quick 
report. 

(vll) CANCELLATION OF ARMS LICENCES 
ISSUED TO DIFFERENT SECTIONS OF 
SOCIETY 
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(viii) NEED TO OPEN A BRANCR OF SEA-
MEN EMPL~YMENT OFFICE AT 
MADRAS 

DR. A. KALANlDHI (Madras 
Central): Sir, there is no branch of 
Seamen Employment Office at Madras 
and about 15,000 seamen .from the 
soutihern region have to go all the Way 
to Bombay or Calcutta for employ-
ment etc. Moreover, there is also no 
agent's office of the Shipping Corpora-
tion of India at Madras and aU the 
agents' work are being, at oresent, 
looked after by private parties only, 
leading to the drain:ng of millions of 
rupees 01 Government and quasI· 
government into the hands of a few 
private persons. 

Employment in foreign ships is 
blocked by the undue restrie"tions 
imposed by Emigration authorities. 
They have to be simplified, or remov-
ed totally, to enable the thousands of 
passport holding seamen to get em-
plyoment. Tihe concessions :~vai1able 

in Government hospitals should be 
extended to the families of all the 
40,000 seamen on par with Government 
employees. 

In the Central Government owned 
shipping companies and Moghul Line 
passenger ships, the canteen crews are 
being employed by the private agencIes 
llcensed by the Central Government. 
The pay for the above canteen crews 
was fixed at Rs. 850 as the minimum 
by the National Maritime Board, with 
the concurrence of the Director-Gene-
ral, Shipping and TranSpOrt represen-
tatives of the ship-owners' and the 
unions. But this is not being imple-
mented. Instead, the private ngencies 
pay only Rs. 150 to 200 per motlth, 
excluding boarding and lodging. Due 
to this anomaly and non-implement a-
tiop of the agreement, the canteen 
crews of M. V. Childambaram struck 
work on 27-10-81 at Siftgapore. The 
National Union of Seafarers of India 
!has launched direct action. This news 
was published · in the Indian Shippl'nQ 


